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e/ ORDER

PER D. KARUNAKARA RAO, AM :

This appeal is filed by the assessee against the order of CIT(A)-5,
Pune dated 05.04.2018 for the Assessment Year 2012-13. Ld. AR seeks

remanding the issues to the file of the CIT(A).

2. Before me, at the outset, Id. Counsel for the assessee filed a letter

and the relevant contents of the same are extracted as under :-

I, on behalf of the assessee hereby assures that there will not be any
further change in the address of the assessee. Further, if at all assessee
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changes his address during the continuation of proceedings, we will intimate
the same in timely manner to the respective authorities.

We will also attend before the respective authorities on the given
date/s whenever the opportunity of being heard will be granted.

Kindly accept our submission and oblige.

3. Assessee Shifted: Ld. AR submitted that the assessee brought our
attention to the address given on the fact of the orders of the Assessing
Officer and CIT(A) and mentioned that the same is entirely different
(Gardenia Society, Vadgaon Sheri, Pune-14) from that of the present
address as given in Form No.36 (Shanti Niketan Society, Near Anjali
English School, Tempo Chowk, Vadgaon Sheri, Pune). Giving the reasons
for non-service of the notices on the assessee, 1d. AR submitted that the

assessee moved from old.

4. Considering the above facts/request of the assessee, I find it
reasonable to set-aside the order of the CIT(A) and remand the issue to the
file of the CIT(A) for fresh adjudication of the issue. All the aspects of the
issues are kept open. Without going into the merits of the issue, I direct
the CIT(A) to pass a speaking order after hearing the assessee or his
authorized representative as per the set principles of natural justice. The
adjudication of the appeal should be done after hearing the assessee. The
principles of audi alteram partem have to be strength followed by the CIT(A).
With these directions, the issues raised by the assessee are remanded to
the file of the CIT(A) for fresh adjudication. The assessee is directed to

make appearance as promised in the Court and the CIT(A) is directed to
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adjudicate the issue afresh after hearing the assessee and shall pass a
speaking order. Thus, the grounds raised by the assessee are allowed for

statistical purposes.

5. In the result, the appeal of the assessee is allowed for statistical

purposes.

Order pronounced on this 23rd day of September, 2019.
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